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O R D E R 

03.05.2019   This appeal has been preferred by the Appellants against the 

order dated 12th March, 2019 by the Adjudicating Authority (National Company 

Law Tribunal), Mumbai Bench.    

At the threshold we thought to dismiss the appeal because the 

Adjudicating Authority merely adjourned the matter.   However, it is informed 

that the Appellant has filed an application u/s 7 of the I&B Code on 3rd April, 

2018 and more than one year has passed but no order has been passed by the 

Adjudicating Authority. 

 Ms. Anju Jain, Advocate appears on behalf of the ‘Corporate Debtor’ and 

submitted that the question of maintainability of application u/s 7 was raised 

and she further submitted that on 1st May, 2019 the Adjudicating Authority 

rejected the objection on the question of maintainability.  As the aforesaid issue 

has been decided by the Adjudicating Authority on 1st May, 2019, in the 

circumstances we allow the ‘Corporate Debtor’ to file the reply within 2 weeks  
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and direct the Adjudicating Authority to decide the application filed u/s 7 of the 

I&B Code after hearing the parties by 31st May, 2019.  We make it clear that we 

have not expressed any opinion on the merit of the application filed u/s 7 and 

the objection raised by the ‘Corporate Debtor’. 

 The appeal stands disposed of with aforesaid observations and directions.  

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 
 

 
 

[ Justice A.I.S. Cheema ] 

Member (Judicial)       
 

 
 
 

         [ Kanthi Narahari ] 
                              Member (Technical) 
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